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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)

Appeal No. 17 of 2025
(TA No. 565 of 2025)

In the matter of

M/s Eldeco Infrastructure and Properties Ltd.
..... Applicant

V/s

Punjab Pollution Control Board

....... Respondent

Reply to IA No 565 of 2025 by way of affidavit of Er. Jaspal Singh,

Environmental Engineer, Regional Office-3, Ludhiana on behalf of respondent Punjab
Pollution Control Board.

I, the above-named deponent, do hereby solemnly affirm and state as
under:

RESPECTFULLY SHOWETH

1) That the Eldeco Infrastructure and Properties Ltd, village Rajpura, Hussainpura
& Bhattian, Tehsil Ludhiana West, District Ludhiana has filed the above-
mentioned appeal before the Hon'ble National Green Tribunal u/s 16 of the

National Green Tribunal Act, 2010 against the order dated 01.10.2024 passéd

by the Appellate Authority-cum - Se,cg'e to Government of Punjab,




2)

3)

4)

a9:

Department of Science, Technology & Environment constituted under the Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention &
Control of Pollution) Act, 1974 whereby order dated 25.07.2024 of the Punjab
Pollution Control Board for imposition of Environmental Compensation of Rs.
1,30,50,000/- has been affirmed. A copy of the order of the Board dated
25.07.2024 is enclosed herewith as Annexure-A.

That the appellant has now filed an application u/s 19 (4)(G)&(I) of the National
Green Tribunal Act, 2010 praying that subsequent events, documents be taken
on record and appropriate directions be issued staying the operation of the
impugned orders dated 01.10.2024 and 18.07.2025 and the consequential
actions emanating therefrom. The application filed by the appellant has been
registered as IA No. 565 of 2025. This Hon'ble Tribunal was pleased to pass an
order dated 28.08.2025 thereby directing the Punjab Pollution Control Board to
file reply to the IA.

That it is pertinent to mention here that the respondent Punjab Pollution Control
Board has filed reply to the above-mentioned appeal filed by the appellant by
way of the affidavit dated 25.08.2025 of the deponent. The contents of the
affidavit dated 25.08.2025 filed by the deponent may kindly be read as part of
reply to IA no. 565 of 2025.

That the respondent Punjab Pollution Control Board has imposed Environmental
Compensation upon the appellant firm for the period of violation of 435 days
from 17.09.2021 to 25.11.2022 in accordance with the methodology of the
Central Pollution Control Board which has been mentioned and described in the
order dated 25.07.2024 passed by the Punjab Pollution Control Board. The
subsequent events if any cannot be taken into account. The reply to the IA no.
565 of 2025, however, may please be read in the following paragraphs.

Reply on merits

1) That the contents of para no.1 relating to the filing of present application are a

matter of record.
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2) That the contents of para no.2 relating to the filing of the above-mentioned

appeal challenging the order passed by the Appellate Authority are a matter of
record.

3) That the contents of para no.3 of the application are a matter of record. The
Punjab Pollution Control Board has filed reply to the appeal filed by the
appellant and the contents of the said reply may kindly be read as part of reply
to the application filed for staying the operation of the orders dated 01.10.2024
and 18.07.2025.

4) That the contents of para no.4 regarding the pendency of appeal before this
Hon'ble Tribunal are a matter of record. The appeal case is now listed for
hearing before this Hon'ble Tribunal on 16.09.2025.

5) Thatin reply to the contents of para no.5 of the application, it is submitted that
no ground is made out to stay the operation of the orders passed by the Board.

6) That the contents of para no.6 of the application are wrong hence denied. No
ground is made out to set aside the orders challenged by the appellant.

7) That the contents of para no.7 of the application are wrong hence denied that
the imposition of Environmental Compensation by the Board is unjustified as
alleged in the notice. It is further wrong hence denied that the case of the
appellant / applicant has not been considered on merits in accordance with law.

The reply to the grounds mentioned in this para may kindly be read as under.

7.1) The contents of sub para 7.1 are denied being incorrect. The
treated water from Sewage Treatment Plant was found
discharged into plot adjacent to the STP which is reserved for

school as per the Iayout plan approved by the Chief Town Planner,
Punjab.

7.2) The contents of sub para 7.2 are denied being incorrect.

'7.3) The contents of sub para 7.3 are denied being incorrect. The reply
given in sub para 7.1 may kindly be read as reply to this para.

7.4) The subsequent clearance of wild grass is not relevant.




7.5)

- 7.6)

7.7)

7.8)

7.9)

7.10)

7. 113

7.12)

-4-

The residential colony has two number bore-wells in its premises
for extraction of ground water for domestic use. However, flow
meter has been provided only on one bore-well.

During visit 03 rain water harvesting pits were found chocked and
rain water was found stagnated in low laying areas of the colony.

During visit, the residents have shown photographs of flexible
pipes discharging water from distribution network into rain water
harvesting pits.

The contents of sub para 7.8 are denied being incorrect. The
project proponent was not maintaining the record of wastewater
discharge / reused for flushing purposes and provided to the

farmers.

The contents of sub para 7.9 may be considered as matter of

record.
The contents of sub para 7.10 are denied being incorrect

During visit on 25.11.2022, the project proponent has failed to
produce any latest copy of agreement made with the farmers for
disposal of treated domestic effluent. No record in this regard has

been maintained.

During visit on 25.11.2022, it was observed that the residential
colony has still not developed 04 acres land reserved for
plantation and the same land is even not made the part of
residential colony. The residential colony has provided pipeline for
discharge of treated water into the land of Malhi Farms located
adjacent to the residential colony, however no record regarding
amount of water discharged in this land has been maintained.
Moreover, no crop is standing in 20-acre field and no plantation
has been provided in this land, thus the residential colony has no
alternative disposal during ongoing no demand period. During
visit also treated water was not discharged into the above said

land as no crop has grown in thes@ds. The residential colony

wNOT,;
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failed to produce any latest copy of agreement made with farmers
for disposal of treated domestic effluent.

The above reply shows that the project was in violation of law. Hence,
the facts mentioned by the appellant / applicant in sub para 7.1 to 7.12 cannot
be relied upon in view of the reply given above.

8) That the contents of para no.8 are wrong hence denied. The competent

authority of the Board has passed a detailed order bearing no.330 dated

25.07.2024 for imposition of Environmental Compensation upon the residential _

township of the appellant and the said order was conveyed to the appellant
vide letter no. 4667 dated 26.07.2024. Appropriate reply to the grounds
mentioned in sub para 8.1 to 8.2.3 in paragraph 8 of the application has already
been given in the detailed order dated 25.07.2024 passed by the Board and
also in the reply filed to the appeal by way of affidavit dated 25.08.2025 of the

deponent. The same may kindly be read as reply to the contents of paragraph
08 and sub paragraph 8.1 to 8.2.3.

9) That the contents of para no.9 are wrong hence denied. No prejudice or

10)

11)

12)

13)

14)

financial hardship has been caused to the appellant / applicant.

That the contents of para no.10 of the application may be considered as matter
of record.

That the contents of para no.11 are wrong hence denied.
That the contents of para no.12 may be considered as matter of record.
That the contents of para no.13 may be considered as matter of record.

That the contents of para no.14 are wrong hence denied. Multiple opportunities
have been granted to the project proponent for making compliance of the
provisions of the environmental laws, but the appellant has failed to comply
with the directions of the Board. It is further submitted that the Board has
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imposed Environmental Compensation upon the appellant for the violations
committed during the period 17.09.2021 to 25.11.2022. The project of the
appellant was visited from time to time by the officers of the Board. Following

observations have been reported by the visiting officer after the visit of the
project site on 19.03.2025

i) The STP provided by the residential colony was in operation. The
residential colony is operating both modules of its STP and total
capacity of STP is 1220 KLD. Effluent samples from outlet of STP
installed by the residential colony were collected and as per
analysis reports, the concentrations of various parameters
(Outlet to STP) is pH = 7.32, TSS = 61 mg/l, TDS = 738 mg/l,
COD = 117 mg/l, BOD = 27 mg/l, O&G = 6.2 mg/l and F. coli =
3,50,000. As per the analysis report, the concentration of F.coli
is beyond the prescribed limits as prescribed by the Board.

if) The residential colony is discharging its treated water partially
into 12 parks and 27 green areas (combined area 7.01 acres)
developed within the residential colony and partially into 04 acres
06 kanals land taken by it on lease from Sh. Amandeep Singh
Malhi S/o Sh. ukhjinder Singh Malhi. The residential colony has
done registered land lease agreement with Sh. Amandeep Singh
Malhi for 04 acres 06 kanals land from khasra no:
5//13,14,15/1,2,11,9,20/1, 21/12, 22,23, 24/1 ’and 11//4/1, 2/2,
2/3/2,3/1. Registered land lease agreement is valid upto
30.04.2028.

iii) The residential colony has applied consent to operate for
generation of domestic effluent @ 429 KLD for partial reuse into
flushing system (168 KLD) and for partial discharge into
plantation area (140) and horticulture (121 KLD). The residential
colony has sufficient land for discharge of 140 + 121 = 261 KLD.
However, estimated discharge of colony at present is 620 KLD.
Maximum 33% of treated effluent (i.e. 204.6 KLD) will be reused

447




ke

for flushing through dual plumbing system. Thus, remaining
discharge will be 620-204.6 = 415.6 KLD. The residential colony
has 04 acres 06 kanals land as per Karnal technology and this
land can handle 4.75 acre x 60 KLD/acre = 285 KLD discharge.
The residential colony has 7.01 acres park and green area and
this can handle 0.5 litre/m2 of treated trade effluent i.e. 02
KL/Acre x 7.01 acre = 14.02 KLD discharge. Thus, residential
colony have land to handle discharge @ 299.02 KLD only.

iv) The residential colony had not developed 04 acres land reserved
for plantation. This land is located at a distance of about 10 acres
from the colony. As per Environmental Clearance, the project

proponent had proposed this land for discharge of treated trade
effluent.

v) The residential colony had engaged private firm namely M/s
Reddonatura India Private Limited, Bangalore for door to door
collection and segregation of municipal solid waste. The project
proponent has provided bio-composter for processing of de-
gradable solid waste. Final disposal of inert / non-biodegradable
municipal solid waste is done at dump site of the Municipal
Corporation, Ludhiana.

vi) The residential colony has installed 03 no. DG sets of capacities
380 KVA, 380 KVA and 250 KVA and all are equipped with
canopies and stacks of adequate height.

vii) The project proponent has started planning to connect its sewer
with STP Bhattian after crossing under National Highway 44
which will result in violation of the conditions of Environmental

- Clearance obtained by it from SEIAA vide no. SEIAA/2016/3650
dated 23.11.2016.

The residential colony was found not complying with the provisions of
the Water (Prevention & Control of Pollution) Act, 1974 and Conditions for
Operation Phase and Entire Life of the Environ
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from the State Level Environment Impact Assessment Authority, Punjab under
EIA notification dated 14.09.2006 vide no: SEIAA/2016/3650 dated 23.11.2016.

Considering the violations, a notice to issue directions u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988 and
show cause notice for refusal of consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevenﬁon & Control of
Pollution) Act, 1981 was issued to the project proponent vide letter no. 4073
dated 26.06.2025 with an opportunity of personal hearing before the
Chairperson of the Board on 08.07.2025.

Sh. M.D Kalam Uddian, Assistance General Manager alongwith other
officials of the project attended the hearing before the Chairperson of the Board
on 08.07.2025 and submitted a written reply which was taken on record. The
representative stated that the STP is being operated with full efficiency, which
is also evident from the analysis results. Only the F-Coli are beyond limit for
which they have already initiated actions. He further informed that the present
generation of sewage is 429 KLD and the generation of 620 KLD is not
practically possible. In addition to this, they informed that they have developed
the land to accommodate the treated sewage. Further, it was informed by the
representatives of the project proponent that the proposition of connectivity to
the STP Bhattian is in planning stage. It was confirmed that they would connect
the sewer with the STP Bhattian after taking all the necessary approval from
the Concerned Authorities.

It was observed by the Chair that despite of the fact that the
Environmental Clearance was granted for an expected discharge of 1223 KLD
with provisions for reuse in flushing, HVAC, horticulture, and irrigation, the
reuse of treated effluent for flushing and HVAC was not being implemented in
practice. Moreover, the practical consumption of treated effluent for
horticulture and plantation is significantly limited during winter and rainy
seasons. Furthermore, the project proponent had failed to arrange 20 acres of
additional land for plantation as committed during the environmental impact
assessment while obtaining environmental clearance. The non-implementation
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of reuse of treated effluent for flushing and other purposes further exacerbates
the situation. Additionally, the proposed disposal of treated effluent into the
sewage network leading to the Bhattian STPs is not in line with the
environmental clearance conditions, as the necessary permissions and
amended clearance have not been obtained. Consequently, the current disposal
arrangements are unsatisfactory. The project proponent has also failed to
submit a complete compliance report for the environmental clearance
conditions. Moreover, the project proponent had not deposited the

environmental compensation previously imposed for violations.

The matter was deliberated in detail and the reply submitted by the
project proponent was not found satisfactory. It was noticed by the Chair that
the project proponent is a regular offender and is violating the environmental
norms and EC conditions constantly. After hearing representatives of the
project, officers of the Board and considering the material facts of the case, the

Chairperson of the Board decided as under:

1. The consent to operate under the Water (Prevention & Control
of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981 applied by the promoter company be
refused due to violation of the provisions of the Environmental
Clearance obtained by the project proponent from SEIAA,
Punjab as well as other as due to other violations.

2. The bank guarantee of Rs. 20 lacs already submitted by the
project proponent as an assurance to comply with the provisions
of environmental laws be got en-cashed.

3. The project proponent shall deposit the Environmental
Compensation of Rs. 1,30,50,000 /- earlier imposed by the Board
already conveyed to the project proponent vide order no. 330
dated 25.07.2024, within 07 days, failing which the matter shall
be referred to the Revenue Authorities for recovery of the same.

4. The project proponent shall not connect its effluent to the MC
sewer and other mode of disposal which violates Environmental
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Clearance conditions till the revised Environmental Clearance
and NOC of the Board is obtained.

5. The following directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 be issued to the project
proponent and concerned Departments:

a) The Revenue Authorities / Registrar of Land be
directed not to register any sale deed related to any
plot/flat/house/shop/any other component of this
project with immediate effect and the entries to this
effect shall also be made in the revenue

record/jamabandi.

b) The GLADA Authorities shall be directed to not issue
partial completion / completion certificate to the
project and shall not sanction any new building plans
in the residential colony for any
plot/flat/house/shop/any other component of this
project.

c) The Punjab State Power Corporation Limited
Authorities be directed not to issue any new electric
connection related to any plot/flat/house/shop/any
other component of this project with immediate effect.

6. The Environmental Engineer, Regional Office-3, Ludhiana shall
submit the compliance report w.r.t decision of the personal
hearing as per time schedule. EE, RO shall provide the current
status of legal action to be taken against the project proponent
and its directors for violation of conditions of environmental
clearance and provisions of Water Act, 1974 as already
approved during hearing dated 07.07.2022.

The proceedings of the hearing held on 08.07.2025 were conveyed to
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15)

16)
17)

18)

19)

-11-

for compliance. A copy of letter no. 4448 dated 18.07.2025 is enclosed as
Annexure-B.

In view of the facts mentioned herein above no ground is made out to
set aside the proceedings of hearing held on 08.07.2025 as conveyed to the
appellant vide letter dated 18.07.2025. The appellant cannot challenge the
proceedings of hearing conveyed vide letter dated 18.07.2025 in the present

appeal.

That in reply to the contents of para no.15 of the application, it is submitted
that the above-mentioned appeal has been filed by the appellant against the
order dated 01.10.2024 passed by the Appellate Authority whereby the order
dated 25.07.2024 passed by Punjab Pollution Control Board for imposition of
Environmental Compensation amounting to Rs. 1,30,50,000/- has been
affirmed. The appellant cannot make challenge to the proceedings of hearing
held on 08.07.2025 which were conveyed vide letter no.4448 dated 18.07.2025
in the present appeal case. ;

That no prejudice has been caused to the appellant as alleged.

That in reply to the contents of para no.17 of the application, it is submitted
that the no ground is made out to grant stay against the operation of order
dated 01.10.2024 and the actions emanating therefrom.

That the contents of para no.18 are wrong hence denied. No prima facie case
is made in favour of the applicant / appellant.

That the contents of para no.19 of the application are wrong hence denied. No
irreparable loss or injury will be caused to the appellant as alleged. The
violations which continued for long period of time in-spite of notices, reminders
and opportunities of hearing afforded by the Board to the project proponent
cannot be treated in a causal manner rather such continued violations having
wider ramifications in terms of environmental pollution must be treated as
grave and perilous in nature for the sake of protection and preservations of
environment. The project proponent cannot only indulge in earning of financial
profits from the project but it also owes duty towards the protection,
preservation and improvement of the environment.

e e o



-12-

20) That the contents of para no.20 of the application are wrong hence denied. No
balance of convenience lies in favour of the appellant applicant and against the
respondent.

21) That the contents of para no.21 are wrong hence denied.

Prayer

It is, therefore, prayed that:

1) The application filed for staying the operation of order dated 01.10.2024 and
18.07.2025 alongwith the appeal case filed by the appellant may kindly be
dismissed.

2) The appellant may kindly be directed to deposit the Environmental Compensation
to Rs. 1,30,50,000/- for the period of violation from 17.09.2021 to 25.11.2022.

Depopent
S " (Er. Jaspal Singh)
Pateds 10 0.9 Q 0a5 Environmental Engineer,
; Punjab Pollution Control Board,
Place: LUCU‘V"’VV‘Q- Regional Office-3, Ludhiana
: (On behalf of Punjab Pollution Control Board)

Cerfified that the affidavit/SPA/GPA

VERIFICATION: 1as heen readover & explained to the

deponent/executant who seemed directly

to understand the same at the making thereof
Verified that the contents of the above reply by way of affidavit are true and

correct to my knowledge as derived from the official record. No part of the above reply

is false and nothing material has been kept concealed therein.

Dated: ' On Oﬂ ' 209 .SP Depg (\
i (Er. Jaspal Singh)
place: | udliana . | Environmental Engineer,

Punjab Pollution Control Board,
Regional Office-3, Ludhiana
(On behalf of Punjab Pollution Control Board)

2
ATTESTEDASDENTIFIE! 0/2
R
NOTRRY PUBLIC
LUNHIANA (PB.) India
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T
%@ng PUNJAB POLLUTION CONTROL BOARD
NO. .63
o] -3 .............. | Dated_ 2_._&%_7%:{_""
Subject: Imposition of Environmental Compensation upon M/s Eldeco Infrastructure
and Properties Limited, Residential Township namely Eldeco Estate One, At
Village-Rajpura, Husssainpura and Bhatian, Ludhiana for violation of the
’4 B provisions of Environmental Laws.
J. \C. Order

%(‘/ The Punjab Pollution Control Board being the statutory regulatory authority is

implementing the provisions of the Water (Prevention and Cont_rol of P’ollution) Act, 1974, the
2 Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986
ana the rules made three under in the State of Punjab. The main objective of the Board is
maintaining or restoring the wholesomeness of water, the preservation of the quality of air

and the protection and improvement of the environment.

2) The Ministry of Environment, Forest & Climate Change (MoEF&CC),

—— Government of India has declared various clusters in the Country as Critically Polluted Areas

(CPA), Severely Polluted Area (SPA) based on Cumulatlve Envrronmental Pollution Index (CEPI)

¢

score. Due to increased industrialization, activities of the Industrial units and some other

identical reasons, Ludhiana city has been declared as Critically Polluted Area by the Central

Pollution antrol Board.

3) Briefly stated that the residential colony was granted ‘Consent to Operate’
under the Water Act, 1974 and the Air Act, 1981 vide no.
CTOW/RenewaI/LDH3/201‘9/9364225 & CTOA/Renewal/LDH3/2019/9364378, valid upto

31.03.2022 with conditions mentioned therein.

4) A complaint was received through e-mail from the residents of the colony
regarding untreated domestic water discharged into rain water harvesting pits through
flexible pipes and onto land for stagnation in the area reserved far school_. The complainants

had complained about poor handling of Municipal Solid Waste and discharge of untreated /
g

TrzTEgE 395, 39T 98, Ufent® - 147001

Vatavaran Bhawan, Nabha Road, Patiala - 147001
Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (0), 221563
Website : www.ppcb.gov.in | E-Mail : chairmanppcb@yahoo.in | mSpD)Cb@gmaﬁ_g;ﬁqx)l
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partially treated domestic water into parks of the residential colony resulting in f

the residential colony. The complainants had also complained about partially treated water

supplied for re-use into flushing purpose.

5) Accordingly, the residential colony was visited by officer ofvthe Board on
17.09.2021 and the colony was found violating the provisions of the Water (Prevention &
Control of Pollution) Act, 1974. The project proponent was given an opportunity of personal
hearing before the Chairman of the Board on 12.01.2022, wherein, it was decided as under:

e« Consent to Operate granted to the project proponent under the Water (Prevention &
Control of Pollution) Act, 1974 be revoked.

s The project proponent shall maintain and operate its sewage treatment plant
regularly & efficiently, so as to achieve the effluent standards, consistently as
prescribed by the Board.

e The project proponent shall discharge its treated domestic effluent only as per f’node
of disposal in the consent granted and also comply with the Municipal Solid Waste
Rules, 2016.

e The project proponent shall not discharge any kind of its wastewater into rainwater

harvesting pits under any circumstances and shall discharge only roof toh rainwater

into the same.

* Environmental Engineer, Regional Office — 3, Ludhiana shall calculate the
Environmental Compensation on the project proponent for no. of days in violations as
per above and get it approved from the EC verification committee and send the report,

within 15 days. A separate order for imposition of Environmental Compensation will
be passed. '

6 ; Gt
) In compliance of the decision no. 1 of the personal hearing, ‘Consent to

Ope
perate’ granted under the Water (Prevention & Control of Pollution) Act, 1974 to the
residential colony was revoked vide Board's letter no. 608 dated 24.01.2022.

7
) The PFOJeCt proponent applied for obtaining 'Consent to Operate’ under the

Water (Prevent|on & Control of Pollution) Act, 1974 and the Air (Preventlon & Control of

: Pollut|on) Act, 1981 on 17.02.2022.
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8) The residential colony was visited by officer of the Board on 02.03.2022 in the
presence of Er. S.K. Gupta, Member of SEIAA, Punjab and it was observed that the. residential
colony was not complying with the provisions of MSW. Rules, 2016, Water (Prevention &
Control of Pollution) Act, 1974 and various conditions of the Environmental Clearance.
Accordingly, the project proponent was again given an opportunity of personal hearing before
Chairman of the Board on 07.07.2022, wherein it was decided as under:

* The project Proponent shall submit copy of agreements made with the farmers for
disposal of treated domestic effluent onto land for irrigation, in the office of
Environmental Engineer, Regional Office-3, Ludhiana, within 07 days.

* The project proponent shall furnish a bank guarantee amounting to Rs. 10 Lac in the
office of Environmental Engineer, Regional Office-3, Ludhiana, within 07 days as an
assurance to comply with the provisions of Water Act, 1974, Air Act, 1981 and MSW
Rules, 2016 and conditions of Environmental Clearance granted under the EIA

notification dated 14.09.2006. :
The project proponent shall comply with the provisions of MSW Rules, 2016 at all the

times.

The project proponent shall comply with the conditions of Environmental Clearance
granted to it under the EIA notification dated 14.09.2006 in true letter and spirit.
Consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 be

renewed for one year, subject to same conditions.
Environmental Engineer, Regional Office-3, Ludhiana shall visit the project, verify the

compliances made and send the report, within 15 days.

9) The Project Proponent was also granted ‘Consent to Operate’ under the Water
| Act, 1974, vide no CTOW/Renewal/LDH3/2022/18019165 dated 24.06.2022 valid upto

30.09.2022 and under the Air Act, 1981, vide no. CTOA/Renewal/LDH3/2022/18019167 dated

22.07.2022, both valid upto 21.07.2023.
10) Thereafter, again a complaint was received in the Board on 02.08.2022 against
the residential colony regarding stagnation of treated water from STP in the land reserved for

school, Accordingly, the residential colony was visited by officer of the Board on 03.08.2022

and it was observed as under:
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The STP provided by the residential colony for treatment of domestic waste water was

(one module of 610 KLD only). The residential
ond module of capacity 610 KLD and work related to mechanical

ih operation colony was in process of
starting the sec
fittings was going on. ¥

The residential colony is maintaining the record regarding operation of STP. However,

Sludge filter press was not in operation. Moreover, sludge settling in the STP was not

proper. Effluent samples from outlet to STP were collected during visit and sent to

Zonal Lab, Ludhiana for analysis of the same. Also, the analysis report of effluent

sampling carried out on 03.08.2022 has been received and as per the report, the

concentratlon of parameters is pH = 7.06, TSS = 19 mg/l, TDS=39419 mg/|, COD=46

mg/l, BOD=1419 mg/l & 0&G= BDL, which is within the prescrlbed limits of the Board.
The residential colony was discharging its treated water partially onto lard for
stagnation in the land reserved for school and partially into the parks developed within
the residential colony. Wild growth was observed in the land reserved for school and
this wild growth has overcome the tree saplings earlier planted by the residential
éolony. .

The residential colony has still not developed 04 acres lland reserved for plantation
and the same land is even not made the part of residential colony. The residential
colony has provided pipeline for discharge of treated water into the land of Malhi
Farms located adjacent to the residential colony, however no record regarding
amount of water discharged in this land has been maintained. Moreover, paddy crop
was standing in 20-acre field and no plantation has been provided in this land, thus
the residential colony has no alternative disposal during no demand period. During
visit, also treated water was not discharged into the above said land as fields were
already irrigated with rainwater.

The residential colony failed to produce any latest copy of agreemént made with
farmers for disposal of treated domestic effluent. :

The project proponent has engaged private firm hamely M/s Reddonatura India

Private Limited, Bangalore for door-to-door collection and segregation of-municipal

solid waste. The project proponent has provided bio-composter for processing of de-

La
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gradable solid waste. However, the residential colony failed to produce any
agreement regarding final disposal of inert / non-biodegradable municipal solid was'te.
11) The project proponent was not complying with the provisions of MSW Rules,
2016, Water (Prevention & Control of Pollution) Act, 1974 and conditions of the
Environmental Clearance and decisions of the personal hearing dated 07.07.2022. The matter
was pursued by the Competent Authority of the Board and it was decided that:
* Consents to operate granted to the project proponent both under Water Act, 1974
and Air Act, 1981 may be revoked. '
* GLADA authorities may be directed not to grant completion certificate to the colonizer

till it makes adequate arrangements for control of environmental pollition to the

satisfaction of PPCB.

e Suitable amount of EC may be imposed for its failure to provide adequate disposal

arrangements.

e RO may be requested to file prosecution case against the project proponent and its -

directors for violation of 'conditions'of environmental clearance and provisions of
Water Act, 1974. i 42
e The project proponent may be given one more opportunity of personal hearing to
stress upon it to comply with conditions of environmental clearance operate STP
properly and make adequate disposal arrangements at the earliest.
12) Accordlngly, Consents to Operate under the Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 were revoked
Board's letter nos. 5982 & 5984 respectively, both dated 23.09.2022. The Chief Administrator,

Greater Ludhiana Area Development Authority, Ludhiana was also directed vide Board’s letter

no. 5987 dated 23.09.2022 as under:
“GLADA Authorities may be directed not to grant completion certificate

to the colonizer till it makes adequate arrangements for control of

environmental pollution to the satisfaction of PPCB.”

13) In compliance to the decision no. 4 of the Competent Authority and in light of
Board’s office order no, 213 dated 15.04.2021 regarding formation of oversight committee

for de-criminalization of Environmental laws.
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14) Thereafter, the project proponent applied for renewal of ‘Consent to Operate’

under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention &

Control of Pollution) Act, 1981 on 17.02.2022.

15) The residential colony was visited by officer of the Board on 25.11.2022 and it
was observed as under: A

e The STP provided by the residential colony for treatment of domestic waste water was
in operation (one module of 610 KLD only). The residential colony is in process of
starting the second module of capacity 610 KLD and work related to mechanical
fittings has been completed.

e The residential colony is maintaining the record regarding operation of STP. However,
sludge filter preés was not in operation. Moreover, sludge settling in the STP was not
proper. ' = |

e The residential colony was discharging its treated water partially onto land for
stagnation in the land reserved for school and partially into the parks developed within
the residential colony. Wild growth was observed in the land reserved for school and
this wild growth has overcome the tree savpl'mgs earlier planted by the residential

'colony. | '

e The residential colony has still not developed 04 acres land reserved for plantation
; and.the same land is even not made the Lpai't of residential colony. The residentiél
_colony has provided pipeline for discharge of treated-water into the land of Malhi

Farms located adjacent to the residential colony, however ‘no record regarding
amount of water discharged in this land has been .maintained. Moreover, no crop is
standing in 20-acre field and no plantation has been provided in this land, thus the
residential colony has no alternative disposal during ongoing no demand period.
_During visit also treated water was not discharged fnto the above said land as no crop
has grown in these fields. ' 7

e The residential colony failed to prodﬁce ahy latest copv of agreement made with
farmers for disposal of treated domestic effluent, :

o The project proponent has engaged private firm namely M/s Reddonatura India

Private Limited, Bangalore for door-to-door collection and segregation of municipal

&
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solid waste. The project proponent has provided- bio-composter for processing of de-
gradable solid waste, However, the residential cdlony failed to produce any
agreement regarding final disposal of inert / non-biodegradable municipal solid waste.
The project proponent has installed 03 no. DG sets of capacities 380 KVA, 380 KVA and
250 KVA and all are equipped with canopiérs and stacks of adequate height

16) The project proponent is violating the provisions of the Water (Prevention &

Control of Pollution) Act, 1974 and condition no. iii, vi, viii of the part IV i.e. Conditions for
Operation Phase and Entire Life of the Environmental Clearance obtained by it from the State

Level Environment Impact Assessment Authority, Punjab under EIA notification dated

14.09.2006 vide no: SEIAA/2016/3650 dated 23.11.2016.

17) Accordingly, notice u/s 33-A of the Water Act, 1974 alongwith show cause
notice for refusal of consent to operate under the Water Act, 1974 and Air Act, 1981 was
issued to the project proponent With opportunity of personal hearing before Hon’ble
Chairman of the Board on 17.01.2023 rescheduled on 25.01.2023, wherein it was decided as

under:

e The Environmental Compensation be imposed to the project proponent for above said
violation under the Water (Prevention & Control of Pollution) Act, 1974 and for
violation of Environmental Clearance granted to the project. The Environmental
Engineer, Regional Office-3, Ludhiana shall calculate Environmental Compensation
(EC) for the no. of days of violations, get it verified from EC Committee constituted by
the Board within 07 days. A separate order for the imposition of EC shall be passed,
accordingly.

o The project proponent shall not connect its effluent to the sewer till obtain revised
Environmental Clearance and NOC of the Board.

e The GLADA authorities shall be written not to connect the effluent of a.ny project /
'establishment with the Municipal sewer of Ludhiana till the commissioning of new

* sTP’s of Ludhiana and having Municipal Corporation, Ludhiana had adequate

treatment capacity for domestic effluent. The existing STP's are already under capacity




e W

* PUNJAB _

R dh
A\ 74

PUNJAB POLLETION CONTROL 840%43 '

—30—

and untreated effluent is being discharged into Buddha Nallah and ultimately into

River Satluj.

e The following directions be issued to the project .proponent and concerned

Departments:

» The Revenue Authorities / Registrar of Land be directed not to register any sale
deed related to any plot/flat/house/shop/any other component of this project
with immediate effect.

» The GLADA Authorities shall be directed not to sanction any new building plans in
the residential colony for any plot/flat/house/shop/any other component of this
project. :

» The Punjab State Power Corporation Limited Authorities be directed not to issue
any new electric connection in the premises of project proponent

16) It is pertinent to mention here that the Hon'ble Supreme Court of India has

considered the concept of Polluter Pay's Principle in Indian Council for Enviro Legal Action and
Others v/s Union of India and Others. (1996) 3SCC 212, Vellore Citizens Welfare Forum v/s
Union of India (1996) 5 SCC 647 and held that Polluter Pay's Principle is accepted principle

and part of environmental law of the country even without specific statute.

13) Thus, in view of the above recorded facts, the matter was considered for

imposition of Environmental Compensation for the period of violation from 17.09.2021 to
25.11.2022 in accordance with the formula and methodology evolved by the Central Pollution
Control Board and adopted by the Punjab Pollution Control Board. The amount of
Environmental Compensation for the period of violation from 17.09.2021 to 25.11.2022 (435
days) was calculated to be Rs, 1,30,50,000/- as per following details:

[Ec [= TPixNxRxsxLF

Pl = Pollution Index = 32 (Violation under Water Act, 1974)

IN |= | Numberof days = 435 (From 17.09.2021 to 25.11.2022)
R = | Afactorin Rupees (Large Scale Red category project) = 500
S £ Factor based on scale of the industry (Large Scale project).= 15
LF | = | Population Factor = 1,25
EC T 32x435x500x 1.5 x 1.25= Rs. 1,30,50,000/-

i (ﬁs. One Crore Thirty Lacs Fifty Thousand Only)

S G
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Environmen

Zonal Office-Il, E-643-B, Back Side CICU Ofﬁce Phase-5, Focal Pumt Ludhiana

E—ma;/ seezozldl"ppcb@yahoo com 2h No. 0161-2670141
“No. PPCE/SEE/Z0-2/LDH/2025/ e Regd Dated. i
Te :

M/s Eldeco Infrastructure and Properties Limited,
Residential Township namely Eldeco Estate One,
At Village-Rajpura, Husssainpura and Bhatian,
Ludhiana.

Sukject: Broceedings of the personal hearing given by Chairperson of the Board on
08.07.2025 w.r.t 1. Notice to issue directions u/s 33-A of the Water (Prevention
& Control of Poliution) Act, 1974 as amended in 1988. 2. Show cause notice for
refusal of consent to operate under the Water (Prevention & Control of
Potlution) Act, 1974 and Air {Prevention & Control of Poliution) Act, 1981.

The following were present: mmwmmaﬁt?’f@/ﬂ'“wm
5 g g o7

On behait of PPCB
Er. Lavheet Kurnar Dubey, Member Secretary 37 el I

Er. R.K. Rarra, CEE, Ludniana , sfedt & Bals, 3 M9 \no
')_—)_,\o’\\’lf SN =
Er. Kuideep Singh, SEE, Z0-2, Ludhiana _—&:’-

On hehaif of project kth-‘B\ g Q—

Sh. 14.D Kalam Uddian, Assistance General Mianager W%NA\\

Sh. Batiinder Singh, Executive %Z‘?

Sh. Gagandeep Singh, AVP

Senior Environmental Engineer, Zonal Office-2, Ludhiana brought out that the
residential colony was earlier granted ‘Consent to Cperate’ under the Water Act, 1974 and the
Air Act, 1981 vide no. CTOW/Renewal/iL.DH3/2019/5364225 & CYOA/Renewal/LDH3/2019/
9354376 aated 01.05.2019, both of which expired on 31.03.2022 with congditions mention=gd
therein.

Thereafier, a complaint was received threugh e-mail from the residents of ths
colony regarging untreated domestic water discharged into rain water harvesting pits through
flexinie pipes and onto land for stagration in the area reserved for school. The compiainants
had complained akout poor handling of Municipal Solid Waste and discharge of untreated /
partizily treated domestic water into parks of the residential colony resulting in foul smell in the
residential colony. The comiplainants had also complained about partially treated water
supplied for re-use into flushing purpese.

Accordingly, the residential colony was visited by officer of the Bsard on
17.09.2023 and the coiony was found violating the provisiens of ihe Water {Prevention &
Control of Pollution) Act, 1974, Tha project proponent was afforded an opportunity of personal
hearing before the Chairman of the Board an 12,01.2022, wherein, it was decided as under:

1. Consent ic Operate granted to the profect proponent under the Water (Prevention &
Contrsi of Pallution) Act, 1874 be revored.

2. Tne project proponent shail maintain ind operate its sewage treatment plunt reguiariy &
efiiciently, sd as to achieve the effluent standurds, consistently as prescribed by the Beard.

2. The project proponen?t shull dlscharge its treated domi'siiz effiuent only os per maode of
disgosal in the consent granted and dlso comply with the Municipul Solid Waste Rulas,
SUAE,

Page § 0F' #1
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4. The project proponent shall not discharge any kind of its wastewater into rainwarer
harvesting pits under any circumstances and shall discharae only roof top rainwater into
the same.

5. Environmental Engineer, Regional Office - 3, Ludhiana shall caleulate the Environmental
Compensation on the preject proponent for no. of days in violations as per ubove and get it
approved from the EC verification committee and send the report, within 15 days. A
separate order for imposition of Environmental Compensation will be passed.

In compliance of the decision no. 1 ot the personal Hearing, ‘Consent to Operate’
granted under the Water (Prevention & Control of Pollution) Act, 1‘774 to the rpaudenﬂal colony
was revoked vide Board’s letter no. 608 dated 24.01.2022. :

Thereafter, the project proponent applied for c;_bt_aining 'Consent to Operate’

under the Water (Prevention & Control of Poilution) Act, 1974 and the Air (Prevention &

Control of Pollution) Act, 1981 on 17.02.2022.

The residential cotony was visited by offlcer of the Board on 02 03.2022 in the
presence of Er. S.K. Gupta, Member of SEIAA, Punjab and it was observed that the residential
colony was not complying with the provisions of SWM Rules, 2016, Water (Prevention &
Control of Pollution) Act, 1974, Air (Prevention & Control of Po!lmidn) Act, 1981 and various
conditions of the Environmental Clearance granted to it. :

Thereafter, the project proponent was issued show cause notice for refusal of
consent to operate under the Water (Prevention & Control of Poilution) Act, 1974 vide letter
ho.A2898 dated 16.05.2022 to submit reply, within 07 days. The uroject proponent submitted
rep?'y_ w.r.t _shov.vlcause nctice issued to it and was granted ‘Consent to Operate’ under the

‘Water Act, 1974, vide no_CTOW/Renewal,/LDH3/2022/18019165 dated 24.06.2022, whicﬁ had

exoned on 30.09.2022. :

The project proponent was issued show cause notice for refusal of consent to
openéte under the Air (Prevention & Control of Pollution) Act, 1981 vide letter no. 4206 dated
23.06.2022 and was again afforded an opportunity of personal hearing bafore Chairman of the
Rpard on 07.07.2022, wherein it was decided as under:- '

1. The project proponent shall submit copy of agreements made with the farmers for disposal
of treated domestic effluent onto land for irrigation, in the office of Environmental
Engineer, Regronal 0fﬁce-3 Ludhiana, within 07 days. .

2. The project proponent shall furnish a bank guarantee amauntmg to Rs. 10 Lac in the ofﬁce
of Environmental Engineer, Regional Office-3, Lucihiana, within 07 days as an assurance to
comply with the provisions of Water Act, 1974, Air Act, 1981 and MSW Rules, 2016 cnd
conditions of Environmental Clearance granted under the EIA notification dated

M 14.09.2006.

The project proponent shall comply with the provisions of MSW Rules, 2016 at all the

times. 2

4. The project proponent shall comply with the conditions of E'nvironmental Clearance
granted to it under the EIA notification dated 14.09.2006 in true letter and spirit.

5. Consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 bg renewed
for one year, subject to same conditions. :

6. Environmental Engineer, Regional Office-3, Ludhiana shall visit the project, -verify the
compliances made and send the report, within 15 days.

The proceedings of aforesaid personal hearing were conveyed to the project
proponent vide letter no. 4810 dated 22.07.2022.

In compliance of decision no. 05, the project proponent was granted consent to
operate under the Air Act, 1981, vide no. CTOA/Renewal/LDH3/2022/18019167 dated
22.07.2022, which had expired on 21.07.2023.

Thereafter, a complaint was again received by the Board on 02.08.2022 against
the resadential colony regarding stagnation of treated water from STP in the land reserved for

W
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Accordingly, the residential colony was visited by officer of the Board on 03.08.2022 and

it was observed as under:

1.

¥

The STP provided by the residential colony for treatment of domestic waste water was
in operation (one module of 610 KLD only). The residential colony was in process of
starting the second module of capacity 610 KLD and work related to mechanical fittings
was going on.

The residential colony was maintaining the record regarding operation of STP. However,
sludge filter press was not in operation. Moreover, sludge settling in the STP was not
proper. Effluent samples from outlet to STP were collected during visit. As per the
analysis report, the concentration of various parameters are pH = 7.06, TSS = 19 mg/l,
TDS=39419 mg/l, COD=46 mg/l, BOD=1419 mg/l & O&G= BDL, which are within the
prescribed limits of the Board.

The residential colony was discharging its treated water partially onto land for
stagnation in the land reserved for school and partially into the parks developed within
the residential colony. Wild growth was observed in the land reserved for school and
this wild growth has overcome the tree saplings earlier planted by the residential
colony.

The residential colony had still not developed 04 acres land reserved for plantation and
the same land is even not made the part of residential colony. The residential colony
had provided pipeline for discharge of treated water into the land of Malhi Farms
located adjacent to the residential colony, however no record regarding amount of
water discharged in this land has been maintained. Moreover, paddy crop was standing
in 20 acre field and no plantation had been provided in this land, thus the residential
colony had no alternative disposal during no demand period. During visit, also treated
water was not discharged into the above said land as-fields were already irrigated with

rainwater.

_The residential colony failed to produce any latest copy of agreement made with

farmers for disposal of treated domestic effluent.

. The project proponent had engaged private firm namely M/s Reddonatura India Private

Limited, Bangalore for door to door collection and segregation of municipal solid waste.
The project proponent had provided bio-composter for processing of de- gradable solid
waste. However, the residential colony failed to produce any agreement regardmg final
disposal of inert / hon- -biodegradal:le municipal solid waste. &

The project proponent was not complying with the provisions of SWM Rules

2016, Water (Prevention & Control of Pollution) Act, 1974 and conditions of the Environmental
Clearance and decisions of the personal hearing dated 07.07.2022. The matter was pursued by

the Competent Authority of the Board and it was decided that:

1.

. Suitable amount of EC may be /mpased for its failure to provide adequate disposal

Consents to operate granted to the project proponent both under Water Act,"1974 and
Ajr Act, 1981 may be revoked. ;

GLADA authorities may be directed not to grant completion certificate to the colon:zer
till it makes adequate arrangements for control of environmental pollution to the

satisfaction of PPCB.

n
a

arrangements.

RO may be requested to file prosecution case against the project proponent and its

directors for violation of conditions of environmental clearance and provisions of Water
Act, 1974. ,

. The project proponent may be g/ven one more opportunity of personal heanng to stress
upon it to comply with conditions of environmental clearance, operate STP properly and ’

make adequate disposal arrangements at the earliest.

i
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Accordingly, in compliance to the decision no. 01, the Consents to Operate under
the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981 were revoked/cancelled vide letter nos. 5981 & 5983 dated 23.09.2022.

In‘compliance to the decision no. 02, The Chief Administrator, Gieater Ludhiana
Area Development Authority, Ludhiana was also directed vide Board’s letter no. 5985 dated
23.09.2022 as under: :

“GLADA Authorities may be d:rected not to grant:coinpletion cert:frcate to .
the colonizer till it makes adequate arrangements for cortrol of environmental
pollution to the satisfaction of PPCB.” ' ;

In compliance to the decision no. 4 of the Competeint Adthority and in light of
Board’s office order no. 213 dated 15.04.2021 regarding formation of oversight committee for
de-criminalization of Environmental laws. _

The project p‘roponen(applied for renewal of ‘Consent to Operate’ under the
Water (Prevention & Control of Pollution) Act, 1974 and the Air (Preventidn & Controt of
Pol.utlon‘Act 1981. :

The resrdentral colony was visited by offrcer of the Board on 25. 11 2022 and It
was observed as under: !

1. The STP provided by the residential colony for treatmen of domestic wa<te water was
in operation {one module of 610 KLD only). The residential colony was in process of
starting the second module of capacity 610 KLD and work reiated to mechanical fittings
had been completed. : ‘ v

2. The residential colony was maintaining the record regarding o‘peration of STP. However,
sludge filter press was not in operation. Moreover, sludge settling in the STP was not
proper. ‘ , ‘

3. The residential colony was drschargmg its treated water partlally onto land for
stagnatron in the land reserved for school and partially into the parks developed within
the residential colony. Wild growth was observed in the land reserved for school and
.this wild growth has overcome the tree saplmgs earlier planted by the residential

olony

4. The resrdentral colony had still not developed 04 acres land reserved for plantatlon and
the same Jand is even not made the part of residential colony. The residential colony
had provided prpelme for discharge of treated water into the land of Malhi Farms
located adjacent to the residential colony, however no record regardmg amaunt of
water discharged in this land had been mamtamed Moreover no crop was standing in

720 acre field and no plantatron had been provided in this land thus the residential
colony had no alternative dlsposal during on- gomg no demand period. During vrsrt also
‘treated water was not discharged into the aboye said land as no crop had grown in
these fields. v : : e

5. The resndentlal rolony falled to produce any latest copy of agreement made wnth
farmers for disposal of treated domestic effluent.

6. The project proponent had engaged prrvate firm namely M/s Reddonatura India Prlvate
lerted, Bangalore for door to door collection and segregation of municipal solid waste.
The project proponent had provided bio-composter for processing of de-gradabie solid
waste. However, the residential colony failed to produce any agreement regarding final
disposal of inert / non-biodegradable municipal solid waste.

7. The project proponent had installed 03 no. DG sets of capacities 380 KVA, 380 KVA and
250 KVA and all are equipped with canopies and stacks of adequate height.

The project proponent was violating the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and condition no. iii, vi, viii of the part IV i.e. Conditions for
Operation Phase and Entire Life of the Environmental Clearance obtained by it from the State
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Level Environment Impact Assessment Authority, Punjab under EIA notification dated
14.09.2006 vide no: SEIAA/2016/3650 dated 23.11.2016.

Accordingly, notice U/s 33-A of the Water Act, 1974 alongwith show cause notice
for refusal of consent to operate under the Water Act, 1974 and Air Act, 1981 was issued to the
project proponent,with opportunity of personal hearing before Chalrman of the Board on
25.01.2023, wherein it was decided as under:

1. The Environmental Compensation be imposed to the project proponent for above said
violation under the Water (Prevention & Control of Pollution) Act, 1974 and for violation
of Environmental Clearance granted to the project. The Environmental Engineer,
Regional Office-3, Ludhiana shall calculate Environmental Compensation (EC) for the no.
of days of violations, get it verified from EC Committee constituted by the Board within
07 days. A separate order for the imposition of EC shall be passed, accordingly.

2. The project proponent shall not connect its effluent to the sewer till obtain revised
Environmental Clearance and NOC of the Board. »

3. The GLADA authorities shall be written not to connect the effluent of any project /
establishment with the Municipal sewer of Ludhiana till the commissioning of new STP’s
of Ludhiana and having Municipal Corporation, Ludhiana had adequate treatment
capacity for domestic effluent. The existing STP’s are aiready under capacity and
untreated effluent is being discharged into Buddha Nallah and ultimately into River
Satluj. j "5

4. The following directions be issued to the project proponent and concerned Departments:
a) The Revenue Authorities / Registrar of Land be directed not to register any sale deed

related to any plot/flat/house/shop/any other component of this project with
immediate effect.

b) The GLADA Authorities shall be directed not to sanction any new bu1/dmg plans in
the residential colony for any plot/f/at/house/shop/any other component of this
project.

c) The Punjab State Power Corporation Limited Authorities be directed not to issue any
new electric connection in the premises of project proponent. ;

In compliance of decision no. 03 and 04(b), directions u]s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 directions were issued to the GLADA Authorities
vide no 2397 dated 26.05.2023 as under: g

“1. That Authorities concerned shall not connect the effluent of any
project/ establishment with the Municipal Sewer of Ludhiana till the commissioning

of New STP’s of Ludhiana and having Municipal Corporation, Ludhiana had adequate

treatment capacity for domestic effluent. The existing STP’s are already under

capacity and untreated effluent is being discharged into Buddha Nallah and

ultimately into River Sutlej with immediate effect. p e

2. That Authorities concerned shall not sanction any new building plans

in the residential colony for any plot/flat/house/shop/any other component of this

project with immediate effect,” ,

In comphance of decision no. 04(c), directions u/s 33-A of the Water (Preventlon A
& Control of Pollution) Act, 1974 were issued to the PSPCL Authorities vide no 2400-01 dated
26.05.2023 as under: - V

“That Authorltles concerned shall not issue any new electric connection to

any plot/ﬂat/house/shop/any other component of this pro;ect with immediate

effect.” i

\

In corﬁpliance of decision no. -04(a), directions u/s 33-A of the Water (Prevention
& Control of Pollution) Act, 1974 were issued to the Revenue Authorities vide no 2404 dated
26.05.2023 as under: '
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“That Authorities concerned shall not register any sqle deed reluted to \

any plot/flat/house/shop/any other component of this project witht immediate
effect.” '

Thereafter, the residential colony had again applied for renewal of ‘Consent to
Operate’ under the Water (Prevention & Control of Pollution) Act, 1074 and the Avr (Preventnon
& Control of Pollution) Act, 1981.

The residential colony had proposed to discharge its treated water partially into
12 parks and 27 green areas (combined area 7.01 acres) developed within the residential colony
and partially into 04 acres 06 kanals land taken by it on lease from Sh. Amandeep Singh Malhi
S/0 Sh. Sukhjinder Singh Malhi. The reSIdentlal colony had done registered land lease
agreement with Sh. Amandeep Singh Malhi for 04 acres 06 kanals land from khasra no:
5//13,14,15/1,2,11,9,20/1, 21/12, 22,23, 24/1 and 11//4/1, 2/2, 2/3/2,3/1. The land taken on
lease was located near the STP and project proponent had laid underground PYC pipeline
system for discharge of treated water into 04 acres 06 kanals land. The project prOponent had
provided eucalyptus saplings as per karnal technology in this 04 acres 06 kanals land and
condition of plantation was good. : _

The project proponent had avlso' laid two pipelines into remaining 13 acres land of
“Malhi Farms” to discharge treated water (one pipeline for 07 acres land and second for 06
acres land). During visit, rice crop w'as‘ planted in 13 acres land and treatedv water was
discharged into this land. Registered land lease agreement is valid upto 30.04.2028.

The residential colony was granted ‘Consent to Operate’ under the Water Act,
1974 vide no: CTOW/Renewal/LDH3/2023/221638180 and under the Air Act, 1981 vide no.
CTOA/Renewal/LDH3/2023/22168945 dated 02.08.2023, both of which had 31.01.2024 for
operation of residential colony (Residential Colony - 300 plots, 01 club, 01 dispensary and 10
shops and total land area of 47465 square meters) along with Domestic effluent @ 429.0 KLD (
out of which 160 KLD shall be utilized for flushing and remaining 261 KLD shall be utilized onto
land for plantation / horticulture after treatment in STP) subject to suitable.conditian along
with special conditions as mentioned therein.

-The said Directions were dropped after approval from the Competent Authority
in light of compliances as submitted by the Regional Office in the consent application.
Thereafter, a CWP no: 29160 of 2023 filed before the Hon’ble Punjab & Haryana

High Court by Sh. Naval Tapar in year 2023. The Hon’ble Punjab & Haryana High Court had
disposed of the case vide its order dated 22.12.2023 with directions as under:
Ay . "At the outset, learned State counsel submits that since the
mpéfent autharity is already in seisin of the matter, it wou!d be expedient if the
pétitfon is Idisposed of, at this stage, to enable it to address the
concerns/gnevances of the petmaner, as sought to be raised in the petition. And
take necessary measures, if reqwred in accordance with Icw. He submits that if
necessary, the petltloner shall also be afforded a hearmq Learned counsel for the
petltfoner is in agreement with the course squested by the Iearned State counsel
and submits that let this petition be disposed of, in terms of the statement made
by him. However, it is urged that the authorities be directed to do the needful
within a specified time. In response, learned State counsel, on instructions from
Mr. Rajesh Mahajan, SDE (Public Health) and Mr. Devinder Goel, Law Officer,
GLADA, submits that the necessary measures, as indicated above, shall be resorted
to, within a period of eight weeks from today. The petition is accordingly dispcsed
of, in terms of the statements made by learned counsel for the parties. Needless to
assert that this order shall not constitute any expression of opinion on the merits
of the case of either party, for, as indicated above, the competent authority shall
examine the concerns/grievances of the petitioner, strictly in accordance with

"

law.
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The GLADA was asked PPCB vide letter no: 30 dated 11.01.2024 to collect
effluent samples from outlet and inlet to STP installed by the residential colony.

Accordingly, the residential colony was visited by officers of the Board along with GLADA
officials on 27.03.2024 and effluent samples from outlet to STP installed by the residential
colony and from the rain water harvesting pits were collected. As per analysis reports, the
concentrations of various parameters (Outlet to STP) is pH = 7.2, TSS = 78 mg/I, COD = 228 mg/|,
BOD = 65 mg/l, 0&G = 11.2 mg/l and F. coli = 2700 and concentration of various parameters
(Rain Water Harvesting pits) is pH = 6.6, TSS = 140 mg/l, COD = 884 mg/I, BOD = 290 mg/l, O&G
=11.4 mg/l and F. coli = 54,000. Thus, from the above results, it was clear that the STP was not
achieving the prescribed standards and residential colony was discharged its untreated effluent
into rain water harvesting pit.

The residential colony had again applied for renewal of ‘Consent to Operate’
under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention &
Control of Pollution) Act, 1981.

The residential colony was visited by undersigned on 20.05.2024 and it was
observed as under: :

1. The STP provided by the residential colony was in operation. The residential colony was i
operating bpth modules of its STP and total capacity of STP is 1220 KLD. = ¢ ‘ g‘ﬁ‘i\’ﬂ

2. The residential colony was discharging its treated water partially into 12 parks and 27
green areas (combined area 7.01 acres) developed within the residential colony. and
partially into 04 acres 06 kanals land taken by it on lease from Sh. Amandeep Singh
Malhi S/o Sh. Sukhjinder Singh Malhi. The residential colony had done registered Iand?
lease agreement with Sh. Amandeep Singh Malhi for 04 acres 06 kanals land from
khasra no: 5//13,14,15/1,2,11,9,20/1, 21/12, 22,23, 24/1 and 11//4/1, 2/2, 2/3/2,3/1.
The land taken on lease in located near the STP and project proponent had laid
underground PVC pipeline system for discharge of treated water into 04 acres 06 kanals
land. The project proponent had provided eucalyptus saplingé as per karnal technology
in this 04 acres 06 kanals land and condition of plantation is good. The project
proponent had also laid two pipelines into remaining 13 acres land of “Malhi Farms” to

%ischarge treated water (one pipeline for 07 acres land and second for 06 acres Iand)
Registered land lease agreement is valid upto 30.04.2028. 2

3. The residential colony applied CTO for generation of domestic effluent @ 429 KLD for
partial reuse into flushing system (168 KLD) and for partial discharge into’ plantation
area (140) and horticulture (121 KLD). The residential colony had sufficient land for
‘discharge of 140 + 121 = 261 KLD. However, estimated discharge of colony at present is
620 KLD. Maximum 33% of treated effluent ( i.e. 204.6 KLD) would be reused for
flushing through dual plumbing system. Thus, remaining discharge will be 620-204.6 =
415.6 KLD. The residential colony had 04 acres 06 kanals land as per Karnal technology
and this land can handle 4.75 acre x 60 KLD/acre = 285 KLD discharge. The residential
colony had 7.01 acres park and green area and this can handle 0.5 litre/m2 of treated
trade effluent i.e. 02 KL/Acre x 7.01 acre = 14.02 KLD dlscharge Thus, residential colony
was land to handle discharge @ 299.02 KLD only.

4. The residential colony had not developed 04 acres land reserved for plantatlon This
land was located at a distance of about 10 acres from the colony. As per Environmental
Clearance, the Project proponent had proposed this land for discharge of treated trade
effluent. . ; ;

5. The residential colony had engaged private firm namely M/s Reddonatura India Private
Limited, Bangalore for door-to-door collection and segregation of municipal solid waste.
The project proponent had provided bio-composter for processing of de-gradable solid
waste. Final disposal of inert / non-biodegradable municipal solid waste was done at
dump site of the Municipal Corporation, Ludhiana. The residential colony obtained
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—229— A\
necessary permission from MCL vide no: 942/MOH/D dated 03.02.2010 ra
disposal of MSW at dump site of MCL.

6. The residential colony had installed 03 no. DG sets of capacities 380 KVA, 380 KVA ang
250 KVA and all are equipped with canopies and stacks of adequate -height’

The residential colony was not complying with the provisions of the Water

(Prevention & Control of Pollution) Act, 1974 and conditions for Cperation Phase and Entire Life

of the Environmental Clearance obtained by it from the State Level Environment Impact

Assessment  Authority, Punjab under EIA notification dated 14.09.2006

SEIAA/2016/3650 dated 23.11.2016 and
harvesting pits.

vide no:
had idischérged untreated effluent into rain water
show cause notice for refusal of consent to operate under the
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prev‘er'\.ti'on & Control of Pollution)
Act, 1981 was issued to project proponent with an o ‘
Chairman of the Board on 23.07.20'24, wWherein it was de

Accordingly,

pportuﬁity of personal hearing before
cided that; ‘

1. The consents under the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 applied by the promoter company be
refused.

2. The Environmentaj ‘Compensation (EC) for the previbus violations be imposed
immediately and ordef be issued in this regard without any further delay.

3. Environmental Engineer, Regional Office-3, Ludhfdnd shalf calculate’ the amount of
Environmental Compensation for the continued period of vio/dtion, up to date and send
to the EC verification committee for verification of amount of EC.

4.

Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,

1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 be issued to
the promoter company along with an Opportunity of personal hearing.

55 Enviro'nmental Engineer, Regional Office-3, Ludhiang shall launch prosecution against
the project Proponent and its responsible persons for violaticn of provisions of Water
(Prevention & Control of Pollution) Act, 1974.

In complianze of decision no. 1 of the personal hearing,

under the Water {Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of

Pollution) Act, 1981 were refused 'vide no. CTOW/Renewal/LDH3/2024/25152655 &
CTOA/Renewal/LDH3/2024/25152384 dated 07.08.2024.

In compliance of decision no. 2 of the persﬁ

sonal hearing, the project p'r'oponent
was imposed Environmental Compensation (EC) amounting to Rs. 1,30,50,000 /- for the

previous violations for the period 17.09.2021 to 25.11.202.
% - Notice u/s 33-A of the Water (Preventiqn & Control of Pollution) Act, 1974 and
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to the project
proponent with an opportunity of perbsonal hearing before the Chairman of
18.09.2024, wherein it was decided as under:
1. The-project proponent shall submit within 07 days a Bank Guarantee of Rs. 20 Lacs as a
: assurance to comply with the provisions of environmental laws. o 3 .
2. The project proponent shall apply within 07 days for consents under the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981, immediately.
‘3. Environmental Engineer, Regional Office-3, Ludhiana shall visit the project to verify
contentions / compliances and process the consent applications on merits.

The project proponent submitted Bank Guarantee amounting to Rs. 20 Lakh as
an assurance to comply with the provisions of Environmental Laws, which is valid for period
upto 02.10.2025. ;

The project proponent filed an appeal No. 17 of 2025 (LA. Nos. 148/2025 g,
140/2025) before the Hon'ble NGT against the Environmental Compensation imposed by the

the consent to operate

the Board on

its
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Board. The matter was listed on 04.03.2025 for the first time and the Hon'ble NGT has asked
respondents to file the reply. The matter is now listed for hearing on 28.08.2025. :

The residential colony applied for renewal of ‘Consent to Operate’ under the
Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981. :

The residential colony was visited by officer of the Board on 19.03.2025 and it
has been reported as under:

1. The STP provided by the residential colony was in operation. The residential colony is
operating both modules of its STP and total capacity of STP is 1220 KLD. Effluent
samples from outlet of STP installed by the residential colony were collected and as per
analysis reports, the concentrations of various parameters (Outlet to STP) is pH = 7.32,
TSS = 61 mg/l, TDS = 738 mg/l, COD = 117 mg/l, BOD = 27 mg/l, 0&G = 6.2 mg/l and F.
coli = 3,50,000. As per the analysis report, the concentration of F.coli is beyond the
prescribed limits as prescribed by the Board. 2

2. The residential colony is discharging its treated water partially into 12 parks and 27
green areas (combined area 7.01 acres) developed within the residential colony and
partially into 04 acres 06 kanals land taken by it on lease from Sh. Amandeep Singh
Malhi S/o Sh. ukhjinder Singh Malhi. The residential colony has done registered land
lease agreement with Sh. Amandeep Singh Malhi for 04 acres 06 kanals land from
khasra no: 5//13,14,15/1,2,11,9,20/1, 21/12, 22,23, 24/1 and 11//4/1, 2/2, 2/3/2,3/1.
Registered land lease agreement is valid upto 30.04.2028. :

3. The residential colony has applied consent to operate for generation of domestic
effluent @ 429 KLD for partial reuse into flushing system (168 KLD) and for partial
discharge into plantation area (140) and horticulture (121 KLD). The residential colony
has sufficient land for discharge of 140 + 121 = 261 KLD. However, estimated discharge
of colony at present is 620 KLD. Maximum 33% of treated effluent (i.e. 204.6 KLD) will
be reused for flushing through dual plumbing system. Thus, remaining discharge will be
620-204.6 = 415.6 KLD. The residential colony has 04 acres 06 kanals land as per Karnal
technology and this land can handle 4.75 acre x 60 KLD/acre = 285 KLD discharge. The
residential colony has 7.01 acres park and green area and this can handle 0.5 litre/m2 of
treated tlfad‘e effluent i.e. 02 KL/Acre x 7.01 acre = 14.02 KLD discharge. Thus, residential
colony have land to handle discharge @ 299.02 KLD only. '

4. The residential colony had not developed 04 acres land reserved for plantation. This
land is located at a distance of about 10 acres from the colony. As per Environmental

y,clearance, the project proponent had proposed this land for discharge of treated trade
effluent. ; - ;

5. The residential colony had engaged private firm namely M/s Reddonatura India Private
Limited, Bangalore for door to door collection and segregation of municipal solid waste.
The project proponent has provided bio-composter for processing of de-gradable solid
waste. Final disposal of inert / non-biodegradable municipal solid waste is done at dump
site of the Municipal Corporation, Ludhiana.

6. The residential colony has installed 03 no. DG sets of capacities 380 KVA, 380 KVA and
250 KVA and all are equipped with canopies and stacks of adequate height.

7. The project proponent has started planning to connect its sewer with STP Bhattian after ‘

crossing under National Highway 44 which will result in violation of the conditions of

Environmental Clearance obtained by it from SEIAA vide no. SEIAA/2016/3650 dated
23.11.2016. | -

The residential colony was not complying with the provisions of the Water

(Prevention & Control of Pollution) Act, 1974 and Conditions for Operation Phase and Entire

Life of the Environmental Clearance obtained by it from the State Level Environment Impact
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v»\sse*,smea:t’fm:hority, Punjab under EIA  notification dated 14.09.2006 vide no

SEIAA/2016/3650 dated 23.11.2016.

The matter was consndered by the Competent Au!no‘ ity of the Board 204 L was
decided to issue notice u/s 33-A of the Water (Preventuon & Co*ltroi of Polluhon) Act, 1974 as
amended in 1988.

It has also decided to refuse the consent to operate wrr‘leu the Waier (Prevention
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Po Hution) Act, 1981 avplied
by the industry Wlth an opportunity of personal hearing before the Chalrperson of the Board.
Accordingly, notice to issue directions u/s 33-A of the Water {Prevention &
Control of Pollution) Act, 1974 as. amended in 1988 and show cause ndtice for rafusal of
consent to operate under the Water (PreVehtion & Control of Poliution) Act, 1974 and Alr
{(Prevention & Control of Pollution) Act, 1981 was issued to the project proponent with an
opportunity of personal hearing before the Ch'airperson of the Board on 08.07.2025.
Sh. M.D Kalam Uddian, Assistance General Manager alongwith other cfficials of
the project attended the l\earmg and submitted a written reply whum was taken on racord. He
ated that the STP is being operated with full efflcaency, which is a !50 evident from the analvsis
results. Only the F-Coli are beyond limit for which they have q%s'eady initiated actions. He
further informed that the present generation of sewage is 429 KLD and the generation of 620
KLD is not practically possible. In addltlon to this, they mformed that they have develoy‘ed the
and to acco*nmodate the treated sewage. Further, it was informed by the prOJect proponant
‘mat the nropaesition cf connectlwty to the STP Bhattian is in planniig stage It was confirmac by
tihhe proiect sroponent that they would connect the sewer with the <|P Bhattian after taking H
the necessary approval from the Concerned Authorities. 3
It was observed by the Chair that despite of the fact that the Environmental
Clearance was granted for an expected discharge of 1223 KLD with provisions for reuse in
iéughing H‘\)AC, horticulture, and irrigation, the reuse of treated effivent for flushing and HVAC i
wIE5 20T being implemented in practice. Moreover, the practicai consumption of treated |
effiuent for homculture and plantation is s'gmflcantly limited during winter and rainy seascns.
Furthermore, the pro;ect proponent had failed to arrange 20 acres of additiona! land for
phntat.on as committed during the environmential impact “:@essmenr while obtaining
environmental cleardnce 1he non- lmmementatlon of reuse of treated :;’f‘h.‘:c-nt for fh::-'t.h::'-.g and
other purpcses further exacerbates the situation. Addmonally. the proposed diéposa! of treated
ofﬂuent into the sewage network leading to the Bhattlan STPs is not in line with the
unv.rcnmee ;tal clearance conditions, as the necessary permlssmns and amonded clearanre have
0t been obtamed Consequently, the current disposal drrangemcnts are unsatisfactery. The
project p'moneni has also failed to submit a «.ompleie comphanre report for the
nwronmental c!earance condmons Moreover, the project prononent had not depOSIted the
environmental compensation previously imposed for violations.
 The matter was deliberated in detail and the reply submiited by the project ‘
oropo.u.nt was ot found ,at:sfactory It was noticed by the Chair that the project proponent is :-
a regular offendear and is v;olatmg the envnronmental norms and EC conditions constantly.
After hearing representatives of the project, officers of the Board and
considering the material facts of the case, the Chairperson of the Board decided as under: --
1. The consent to operate under the Water (Prevention & Control of finl vtion) Act, 1974
and the Air (Prevention & Control of Pollution) Act, 1981 applied by the promecter
company be refused due to violation of the provisions of the Environmental Clearance
obtained by the project proponent from SEIAA, Punjab as well as other as due to other
vioiations.
2. The bank guarantee of Rs. 20 lacs already submitted by the project preponent as an
assurance to comply with the provisions of environmental laws be got en-cashed.
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ronmental Compensation of Rs. 1,30,50,000
ct proponent vide order
tter shall be referred to

3. The project proponent shall deposit the Envi
/- earlier imposed by the Board already conveyed to ‘the proje
no. 330 dated 25.07.2024, within 07 days, failing which the ma

the Revenue Authorities for recovery of the same.

t its effluent to the MC sevv.;e'r and other mode of

4. The project proponent shall not connec o
till the revised

disposal which violates Environmental Clearance conditions
Environmental Clearance and NOC of the Board is obtained.
5. The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974 be issued to the project proponent and concerned Departments: |
a) The Revenue Authorities / Registrar of Land be directed not to register any sale deed _

related to any plot/flat/house/shop/any other component of this project with

immediate effect and the entries to this effect shall also be made in the revenue

record/jamabandi. )
b) The GLADA Authorities shall be directed to not issue partial completion / completion
ew building plans in the residential

certificate to the project and shall not sanction any n
colony for any plot/flat/house/shop/any other component of this project. .
The Punjab State Power Corporation Limited Authorities be directed not to issue any

new electric connection related to any plot/ﬂat/house/shpp/any other component of

this project with immediate effect.

6. The Cnvironmental Engineer, Regional Office-3, Ludhiana s
report w.r.t decision of the personal hearing as per time schedule. EE, RO sh
the current status of legal action to be taken against the project proponent and its
directors for violation of conditions of environmental clearance and provisions of Water

Act, 1974 as already approved during hearing dated 07.07.2022.

You are, therefore, requested to comply with the decisions of .the personal
hearing within stipulated period and submit compliance report.to the Board.

c)

hall subm'it the compliance
all provide

P

Forand on behalfof

: ~ Punjab Pollution Control Board
Endst.l‘.‘o...ﬂ}f‘.ﬂjm. Al . Dated léﬁ)‘?l&p,?y

A copy of the above is forwarded to the Envirohmentaj E.ngih’eéfk” P
Pollution Control Board, Regional Office-3, Ludhiana for information & combli‘anee,_

ple:
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